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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

O.A. NO. 181 OF 2022 

IN THE MATTER OF 

Dinesh Prasad Chaurasia & Ors.  …….. Applicant. 

Versus 

State of Bihar       …..Respondent(s)  

            

Factual & Action Taken Report. 

 

I, S. Chandrasekar, aged about 44 years, Son of Mr. S. Subramani, residing at 

B-202, Amarkunj Apartment, Vivekanand Marg-Patna-800013, do hereby state 

as follows:- 

1. That I am posted as Member Secretary, Bihar State Pollution Control 

Board, Patna and as such I am well aware of the facts and circumstances 

of the present matter.  

 

2. That the instant proceedings have been initiated based on letter petition 

sent by applicant and other residents of village Narsanda wherein it has 

been alleged that fly ash is being dumped and effluent is being 
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discharged by M/S Kanti Bijli Utpadan Nigam Ltd on adjoining 

agricultural land due to which the private lands of farmers are getting 

flooded and is becoming infertile.  

 

3. That the Hon’ble Tribunal vide its order dated 19.04.2022 constituted a 

committee consisting of representatives from CPCB; Regional Office of 

MOEF&CC, Ranchi; State PCB; and District Magistrate, Muzzafarpur, 

to look into the grievances of the applicant and take remedial measure. 

The State PCB was made nodal agency for coordination and 

compliance. 

 

4. That on passing of the aforesaid order the State Board vides its letter 

dated 28.04.2022 fixed meeting of the joint committee on 05.05.2022 

and informed all the members of the joint committee about the meeting. 

A copy of the letter dated 28.04.2022 is annexed and marked as 

Annexure-1. 

 

5. That in the said meeting it was decided that the site visit to look in to the 

grievances of the applicant will be done on 19.05.2022 and to ascertain 

factual position regarding alleged flooding of private land of farmers, 
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making them infertile, damage to crops and fruit bearing trees on land 

near fly ash dyke of KBUNL, officials from concerned departments like 

Agriculture, Irrigation, Animal & Fisheries Resources, Local Body and 

Circle Officer of the area would also be present on the day of visit. 

A copy of the minutes of the meeting is annexed and marked as 

Annexue-2. 

 

6. That on site visit it was found that the fly-ash dyke were not fenced; 

paved roads were not constructed due to which dust was getting 

suspended in air due to vehicular movement; dry fly-ash were being 

loaded on trucks whereas wet fly-ash is to be loaded to prevent emission; 

the old canal lying adjoining to the dyke has become defunct due to 

which during rainy season the storm water get stagnated and 

consequently, the storm water, mixed with fly-ash and enters into 

adjoining private lands of the farmers. Further, the District Agriculture 

Officer, Muzzafarpur, has vide letter dated 09.06.2022 has reported that 

due to flooding of storm water mixed with containing fly-ash crops are 

damaged. 

A copy of attendance sheet of site visit and inspection report of joint 

committee is annexed and marked as Annexure-3. 
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7. That it will not be out of place to mention here that similar allegation 

was made in O.A. no. 272 of 2019 (Satyanarayan Sahni vs State of 

Bihar). In the said case the Hon’ble Tribunal vide its order dated 

16.04.2019 directed the District Magistrate, Muzzafarpur, and State PCB 

to take appropriate action in accordance with law.  

A copy of the order dated 16.04.2019 is annexed and marked as 

Annexure-4. 

 

8. That in view of the orders passed by the Hon’ble Tribunal, the State 

Board along with representatives of the District Administration 

inspected the unit and ash pond of M/S KBUNL on 06.12.2019 and 

07.12.2019, in presence of representatives/officers of M/S KBUNL and 

the local residents including the complainant. 

 

9. That in the said inspection, inter-alia, it was found that the conditions 

subject to which CTO was granted to M/S KBUNL were not being 

complied and also the ‘Environmental Clearance’ conditions were not 

being complied. Some of the violations were found are reproduced 

hereunder: - 
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i. Adequate facility for the maintenance of ash-ponds was not 

provided, as only one water sprinkling vehicle was seen 

sprinkling water in insufficient manner; 

ii. Ash-slurry was found dumped outside the ash-pond and was 

left to dry; 

iii. Facility for the management of the seepage water from ash-

pond was not developed; 

iv. There was no peripheral drain around the ash-pond to save 

from breachs; 

v. There was no separate storm water and industrial waste 

water drain; 

vi. There have been cases of breach earlier; and 

vii. There was lack of security arrangement for the ash-ponds 

like fencing, lighting, guards, etc. to safeguard the ash-ponds 

from any tampering and any unforeseen mis-happening. 

 

10. That in view of the aforesaid violations ‘Proposed Direction’ as 

contained in Memo No. 7310, dated 19.12.2019, was issued, by the 

Chairman of the State Board in exercise of powers conferred by Section 

31A of the Air Act and Section 33A of the Water Act, and served upon 
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M/S KBUNL wherein measures for arresting the pollution being caused 

were proposed and M/S KBUNL was given an opportunity to file its 

objections (if any) as to why the Board shall not direct M/S KBUNL to  

implement/take the said measures in a time bound manner. Further, in 

the said ‘Proposed Direction’ M/S KBUNL was also directed to show-

cause as to why ‘Environmental Compensation’ shall not be imposed for 

the aforesaid violations. 

 

11. That M/S KBUNL filed its reply vide letter no. 

KBUNL/MTPS/42706, dated 31.12.2019, in which they have admitted 

the fact of inspection and have also admitted the violations and 

deficiencies as pointed/noted by the inspecting team.  

 

12. That the timelines proposed by M/S KBUNL in their reply for 

implementing/taking the measures as proposed by the State Board, were 

not acceptable to the State Board and accordingly a meeting was 

convened on 28.01.2020 between the State Board and Officials of M/S 

KBUNL at the State Board Office at Patna on the issue of timelines 

proposed by M/S KBUNL. That on the said meeting revised timelines 
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were prepared mutually and M/S KBUNL agreed to implement the said 

timelines. 

 

13. That in view of the aforesaid, the State Board accepted the reply filed 

by M/S KBUNL and allowed the request of M/S KBUNL to relinquish 

M/S KBUNL from imposing ‘Environmental Compensation’. 

 

14. That however since M/S KBUNL had miserably failed to comply with 

the Consent conditions; ‘Environmental Clearance’ conditions; 

directions of the State Board and also other important compliances 

required by the Central Government’s notification the Chairman of the 

State Board in discharge of his duties and functions directed M/S 

KBUNL, vide its letter dated 25.02.2020, to furnish a bank/performance 

guarantee of Rs. 5 crores to ensure compliance/implementation of the 

work/measures as per timeline mutually agreed and undertaken by M/S 

KBUNL vide its letter dated 30.01.2020. 

 

15. That M/S KBUNL vides its letter dated 29.02.2020 requested the State 

Board to not take bank/performance guarantee. However, the State 

Board did not find the prayer made by M/S KBUNL justifiable 
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considering the human health at stake and directed the appellant to 

furnish bank/performance guarantee to ensure that the works are carried 

out as per the timelines mutually agreed.  

16. That to the surprise of the State Board M/S KBUNL made a 

representation for extending the mutually agreed timelines and vide its 

letter dated 21.05.2020 and 02.07.2020 submitted a fresh timeline for 

completion of work. 

 

17. That since M/S KBUNL had not furnished bank/performance 

guarantee the State Board vide its letter dated 21.08.2020 informed M/S 

KBUNL that their plea for revised/extended time-line may only be 

considered after furnishing bank/performance guarantee. 

 

18. That M/S KBUNL submitted bank/performance guarantee and 

accordingly the revised timelines proposed was accepted. 

 

19. That M/S KBUNL feeling aggrieved by the State Board action of 

taking bank/performance guarantee filed statutory appeal which came to 

be registered as Appeal No. 10 of 2020, which was dismissed by the 

appellate authority. 
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20. That in view of findings of site visit and earlier action taken by State 

Board M/S KBUNL has been directed to complete the work and submit 

an affidavit suggesting time line as to when the work will be completed 

and in the event of failure to meet the time lines suggested earlier the 

State Board will forfeit the Bank Guarantee of Rs. 5 crores. 

 

21. That I have read the contents of the report and have understood 

the same. 

 

                                                                                        S. Chandrasekar 

                                                                                      (Member-Secretary) 

Bihar State Pollution Control Board 

 

 

 

Sd/-
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CONSTITUTED BY HON'BLE NA.T-IC)
PRIN(]IPAL BENCH,

(ln the nratter of o.a" ruo: 1A{12022

NAL GREEN TRIBUNAL
NEW DEL[{I

, {Srefer Dated: 19'04.20?2)

Site of Visit

Date of lnsPection:
Cornplaints Case of

Fly-Aslr Dykes & Fly*Ash Pond of IVI/s
Kar-rti Bijali Utpadan Nigarn t-imited
(An unif of N/l/s NT'PC), Kanti, lVluzaffarpur
19 o"5.2A22.

: Sri Dinesh Prasad & others,
VillaEe. Narsancla, PO'+PS' Kanti,
lVluzaffarpt-rr V/s $ta[e c:f Bihar

The Hon'ble Nationai Green Tribunal (NGI), Principal Bench, New Delhi, took

cognizance on the complaint of sri Dinesh Prasad chaurisia, viliage: Narsanda, PO+ PS.

Kanti Dist: Nluzaffarpr-rr, Bihar and passed an orcier on dated lg'04'2022 in A'O' No:

lBilZoZZand constituteci a " Joint Committee " forthe meeting & inspection of site of Fly-

ash-Dykes established & operatiotral at tlre vrllagle, Narsanda, PO: Kanti, PS: Kanti, Dist:

N,,luzaliarpur by N/l/s Kanti Bijali Utpacian Nigam Lrnrited (An unit of tr/ls National Thermal

power Corporation) and Oireitecl tr: sui:rnrt factual status of air water & soil pcllution due to

storage of fly-ash, ioading and unioacling on vehicles ancj Action Taken Repo( to the

BACK ROU

Hon ble NGT
The joint committee consisted of reP resentatives from CPCB, RO of ttiloEF & CC,

D i stri ct lrl a g i strate *lt/l uzaffarpLlr & Bihar State Po ilution Control Board as nodal agency. The

Joint Committee was directed t0 meet within 4 -weeks and visrt the site to iook into the

grievance of lhe aPP lca rrts and take reqr.iired remedial actton

EETI FCO T TUTE INT ITT ..( Annux - l)

In the light of'above orcler a vicieo conl'erencing rneeting oi'Joint Committee

was convened on elatecl: 05.05.2021st 3,00 Pl\4' Following ]\{emhers and olficers

lticndr'd t ltc tttr-'eri rtg:-
(l ) N,lL. 

-l'. 
11. Mahto,

Scientist - D. lnregrated I{egional oj'il*e, N4oElt &. cc, Ranchi;

l:l-ii?'lf:,?Ji;.r, r,oii'ric,* crr:nuri Boiircl. Hastern Ilegio*alrJirectorate. l(.lkata;

Nii:, iihagesh Chancira .lha. tt.'t-q, DCI.I{ r\L::r1. ii4uznlifrtlprrrr

lr4r. S. Llhiincllrsirek3r. Mlcmber Sccreiat'\'. Bilrat SiatPollLrtion (lontroi Btrarcl, Patna:

I)r.. Navrren l(umar, lJuald,\trai1 st. llihru'St;rtc 1)olltitit'rtl ClonLlol lloarcl. Palna:

\{r Aljrrnr Kumal Sil}rii. Assistant Iinlironrlcntai lirgincer'(l-l{j)' l]iiral Stale

Pollr.tiior: L.ontt'o1 iloal'ri" Patrin:

(1) Vlr. Sain I(urnar. Iiegiurraf 0lfioer, [Jihar Stiits lrollLrtion Cor,trol I]oarcl, N'luzaltalpur

Melrber Secretaly. BSpcll welcomeci the members & brief the cornpiaint

of lr4r,Djnesh prasac,l Chalrrasia, Village: Narsauda, Mr.rzaflarpur regarding pollution

(2)

(3)
(4)

(5)

(6)

(l'agc - I 1

lns,rr€tcticrn Rep,<rrt of Jcri,rrt comfflittee
Annexure-3
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i*

clne io emission o1'fly ash ol'KIIUI\I, (hrTPC), K;inti, Vlr-rzaifalpul aurd darnaging
environmenl, soil of agriculture land & crops. The complaint also sought against the

r,r,ater lodging iu his agricuiture land and the management has not made any provision
to clischargc: ollt the water clurirlu t'ainY srason,

Accorclinglv ;r proglr'i1rr-r 1o vi,iii lli* :;i1c ln rJnteej: iL)"il-5.20::. r:onlbrmecl

L"'1 tlrc .loirtt ( irtltnitt.'e.

Visit of Site hy Joint Cornr\ritte.e --- (List of officials with sign Annux' ll)
]'he site, i,illage: Narsanda, l(anti. Muzaftaiput $,as visited by the Joint

(\llnrirtee rvith concerrring oI'llcers on clatecl: 19.05c2022. They were as follolv:-
( 1 ) N4r, 

'i 
. 1-1. N'lnlrto,

Scicrntist D, Integrater-i lt"eiiioiiui t]fjice, N4o[iF B. [](-1, R.anchi;

(2 ) Ml. Debabral l)as,
Scienl.isf* I]. Central Iloliirtion Controi Boarcl, llastern Regiortal [)irectorate,

holi<"ata:

(3) Mr. l{rageslr flhanclra.l}ra, BAS, DCI-R west, MuzafiarpLrr';

(4) Vlr. Babari Panday, L,)xecr-rtive Engineer, Water Resources, Mr-rzaft-arpur.

(5) Mr', Sliilajeet Singh, Distlict l\gricuitiirc Otficer, Mr-rzaf{arpr-rr,

(6) Snrt, Nutan, District liishei'1 Oii''ic*ri;, l''luzai'l'atpLn'

(7) V{r. Raishelthar, Clircle Utficer, ltanti, h4uzitltarprrr.

(8) Mr" Shashi Sirekhar, Assistanr lJilector, Agricuiturc' IJugitieeritrc,

N4uzafthrpur.
(q) Ilr'" Ghanshyam Mal, DAH0. N'1r-rza11h'pr-rr"

( l0) l)r. Naveen I(Lrmar. Iloard Analyst, Bihar Stete Pollution Controi Boarcl

Paln;r,

(l 1) i\4r. Anj6ni Kr.nnar Sinha. Asst. [rni'1" Lng,ineer (l.lQ), Bihar State Polh:tion

Control Board, Pattta:

(12) Vh'. Sain l(urriar. Regional Offie,er', trlihar State Pollution Clontt'ol Boarci,

Muzaffarpur.
( i3) Mr. IJinesh Prasad CiraulasirL" Nalsanda, I(anti, Vluzal'farpur ( Complainant)

Discription of Site:

N{is l(anri lSijali Utpaclaii hiigair Limited is an unit of h,l[is National
"['hennal Plan Clorporation (N'I'P(-1, i{.arrti. Mr-rzaf'lar'pur ]tas estaLriisl"reci 3-numbers

of' 1111,-.156 L)3rkes & l-nurlhel oi' Iri)'-Ash Pond in tirc norlh-sor"tth area between

village: Nalsancla & i(anli, I'}O-Fi)S: tr(*rrti. ifistrict: Murzaflarpur."Ihe viilage -

Narsanciit is siiuateel in tiie tast:;icle of tli'-asii di'l'e No-l & 2, wirile wald no - 8 is

siruatecl in the soulh & Warei lrlo * 7 iii the vvest ol viliage Kar"rti fiom the ljly-ash

Poncl, 'l'he fJ,v-a*h is iour"rcl in practice to stoLc, Loacling, unloirding and rransportation

outside the fly-aslr llvkes & i1-v-ash Ponclon r'eiricles regularly,

(Pnge - 2)
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factual status:

The Joint Committee visiteci the fly-a*h fiykes & ft*l,rncl thatl-

(l) 'Ihe Hy-Ash Dykes tryere not f'enced.

(2) Perved roerds were not constructed & tiie vehicles were in practice to travel on

the clustv path full of tly-ash on soilecl loacls;

(.3) Permitnent water spr-in1<ling arrangen.ltlrlts on [).vhes & aroiinci tire soilecl roads

o1'D1,'lte & Pc,nd \4/et'e iiol trst.rl:iishcril
(4) 'l he loaclingi unloadirrg ol'vchicie rviiI eji'r-l'ir-asli iiistrlall cii'tvut-lly-ash u'ere

tbund not in practice; s
(5) Covering of loaded fly-ash & keeping fi'ee-board on the vehicles were found

not ir-r practice;
i(r; T'he rnechanisnr ftrr washir-rg tyles cil'tlrt: velricies going otttside the Dykes &

Poncl havc ttot estabii;heill
(7) .l'he 

olcl r,aniil passine, nrai: lhr [-]r'ltc iro - i.,\i\,i.i!{ not visi'Ulc. catt:ling erosiun of
soil & discharge ol'liy-aslr nrkirrg r,t,ith rain wlterl

4(8) Tlee plantation around ourside the soiled t'oacls not planted & not developed

green beit around the Dykes & Pond;

So, it is possibility & may oause for the scallering & ernission of fly-ash

outside Lhe T)11<es & Poncl clue Lo slorur & Lrir; ivilict', darnage to eitvit'tlnfilent, sorl &
the clops ot'agricullurc iant-i. l-irtr olci canal \riir,r ltot. ii1 r;tisl*ncc clt-ie llrt soii erosion

ct clrsclrarge of fl),-anh cliring, lain5 se;ison ils r;Lalei.l i:rv tiie cortrplai:rants & locai
yillagers, ." (Phr:tographs - .A.nnux- III)

Villasers tement:

( I ) sLj Kar-r-$e[Jq!]rrurir"lrii:-$sdr.-l!{utu}lirrt ij:itpur: -

'fhe r-rnit is disclialg.ing rvet-111'-ash tiiroirg,it 4-nunibet's o1'pipe lines,

ri'urn rhc rortii ol'Dyl<cs. lhc rri,llr'r'c()r)tes t,itt Iium thc wct i1y-aslrol lhe

Dykes ancl flow on the agricultr-rre iand, causing ciarmage to soil & crops of
agriculture iand.

( 2 ) S rl&uqF h*l \arod.*$lp l.,rtlr:--l" -o :l ij*ll,le {1-1"-l!n p-ort-ti ll- L-braiC-i*up-qr : -
'llie r:aiyati tanii in ihe, c;ilit sicle claLnrgeel rli:e to rnixinE ivith t11'-ash

dr,rring rairring season c'lue ro clischarge oi'ily ar;it mixing with rairr water.

(Pagc - 3)
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'l'lre olcl col'ered witir soil rt i'lr'-ash mixinu rvith rairi
its exjstencc. So, clischarge,rlriiiir \l'ater iiilo river or other lorrv land area is
not firrrctioning properly" causing \\,aler iogging on agi'iculti-rre lancl &
corrtamination of t'ertile soil rvitli flr,-trsh.

Findings of departrnents:

(1) Cir_c1s!_lijrgl-Kanli,IlUeiiliS:pru, ------ (Annux tYi
(l-etrer ltcrj'. No:-1,09 1. r,iati:ci -. lLr i)6 :,i):l:

'l'hc lancl outside llic il-r,-ash Dviies ir-i lhEnor[l-, :;itlc is riot LLsing by the
NTPI . So, it is cleal thal lire hJIPC. is using his uwn lrinds 1'or the storage

IlLrrpose of'fly-ash.

(l-ettel l{c1' No: 1209, dated 10.0().21)22) (AnnUX * V)
frace of fli,-ash has been lotrnd in sotle lgriculture lands. [t may

ciilmage to the heaith ol'arrimals in lons t'un,

(3)

of dr:y fl,1,-ash in the summer season, causing
r,r,ith i,r,iricl ancl Ira\ sprcacl nearel aglicirlturc lanr-l & rlav
ti.'r"Lile sr.ril

iJe sr.rggested that u,i,itrr sprinkiing effairgenlcnt on ash D1,kes shall
be provided tcl nrinimize thc einissiori oi ti,ir-ash. Warcr inay be used tbi'
sprinkling liom the ltii,el Buclhi Oandah, 'fhis rivel is situated oni5, 1.0 KM. fiorn
the Dyl<es.

(+) Dirlr:sl_irisheLy Ql c r ru
(.l.,et[c-r' Rel' Nrr: 62.1, darccl - 09.0(r :0]2 ) - (Annux -VIl)

'llhe lroncls of.'lishery ulr L,(l KN4 irrvsv fi'oni lire said 11y-ashDykes.
5o, 1|1erre is no ciarnage lo iisheries due tci ernissilin of lly-asir:

( 5 ) Di stri ct A gric url tLrre_.lCl1i c,gr. Muzaffarp uU
(L.euel l{e{'. t.r-o: 624, datecl -- {)Q 06.?-022) - (Anner * Viil)'l'he lvarier lcigging in the a61ric,i-rlture lancls are clr.re to rain water in the

seltsott uttcl irtlY ilanltge lo crof):j,-t crrejiarci, I'lic clops & r-irr:i-Lai's hitve not been seen
healthy in this area ciue to eurjssion i;l'ilv-ash di rnin water"i}:*,rnixing r.r,ith fly-ash
& rvater logging during tire rainy seilson.

lPage -4)
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Action'f n Renrort:

ln similar u,otnplatints received h'om the i,.iliagers of l(anti viilage & others,
car:iier' lor violation of Environrnental lart,s, the unit u,as clirectecl to sLrbmit Ilanl<
(iuarantee o1'lLs. 5.00 crorers and accordirrg,i,v subrnitecl the same in c:ornpliance tcr

the lJoard's letter Nu: I{el. No - -1607 elatcci: Ii.t)$.1020 (Annux- lX)
'l'he State [:loald issucrJ i: []ilct:tiiin agaitt rritle Itc{.lrio: lit57

Dateci: 10.06,202: (Annr"rx-X)

to sr"rbmit it " Tirne-[,ine*Frogrtrrr" to cornpl] yith thc dircctiriirs in the fix'rrr

o1'" an afhdavit " witlrin 15-ciay " anct sllbmit progress rep()rt \,\,ith

* iclence Quarterly to the Boarci as mentionecl belou':-
pl1,-Asfu Dyl<e$:

" S't'OI'} .,\Cl'lVI't'ltis l'OI{ S'l'Ott.\GIi / t,(}r\t}l{r*G I tlf{I ()AD{l\Gl TRANSPORTATION
OIi FLY-ASTI FI1OM T}IN trLY-ASI{ DYKTIS FIT.ONT IMMIDIA'I'I UF'}'EC"I',"

OR

!;trllNIIT A 'IIMII l-Il\li PTOGRAIVINili \\jl'l'fllN IS-DAYS T() & SLIIIMISSION OF
tlttoutt,A,ss tiltPOIdl' Qtr.,\l{T'IIRL.} tiit(}\n -r{}{i,\\' li{}lt 'filli { {}\lPLl;L}icB oF
( (illll'l()',*S .4S ti()1.I"{.}\\':-

(at Construction of Fencing rvall aror:nci the ash clykes,

(b) Establishment of Permanent pipeline fbr water spr"inkling
al'rangerxerrt around the road & the Irly-Asir Dyl<es.

(a) Constrr-rctiop of'Pave<J i'oacl alouinci the D-ykes to siiirpress 1'r.rgitive eurission
cl Lrr:"i n g' l'ranspor,tati on i; I' i, eh i cl ci.

(c) h,usure loading & r-rnloacling oi'\L'et irrh' l\sir li:urri thc eiykes insiead olDry fly
ash,

(d) Ensure to allor,v the loading of vehicies with free Board & covering of materiais
propcrly mrci after cleaning tyres beibre transportation outside frorn the dykes.

(e) l)evelopmenI o1'Grecn Lrerlt side-b1'-side alor-rnci the d,l'hes.

Flr -Ash Furrtl:

(a) h,stablishrnent of Permanent pipeline 1or rvaier sprini<iing arriin$euieilL

alound the road & the FIy-Asli Ponrls.

(b) Clonstruction o1'Paved road iuound the Pond lo suppress fi.lgitive emission

duri ng Transportation,
(c) Ensiire loa.d,ing &. LinloarJing oi'Wet Irly i\sli ll'orn the cj1,I<es instcad of Dry

[ily-asli,

(Page -5)
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Item No. 63                    Court No. 1

   

 

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
 

 
Original Application No. 272/2019 

 

Satyanarayan Sahni                 Applicant(s) 
 

Versus 
 
State of Bihar         Respondent(s) 

 
 

  Date of hearing: 16.04.2019 
 

 
CORAM:  
HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 

 
 

Application is registered based on a compliant received by post 
 

 

ORDER 
   

 
 

Allegation in this letter, which has been treated as an 

application is against pollution being caused by fly ash dump set up 

by thermal power plant at Village Kanti Nagar, District Muzaffarpur, 

Bihar causing damage to the public health, animal health and 

ecology in the area.  

 

Let the District Magistrarte, Muzzafarpur and Bihar State 

Pollution Control Board look into the matter and take appropriate 

action in accordance with law and furnish a factual and action taken 

report in the matter within two months by e-mail at 

ngt.filing@gmail.com.  

 

The nodal agency for compliance and coordination will be the 

Bihar State Pollution Control Board 

 

A copy of this order, along with complaint, be sent to the 

District Magistrarte, Muzzafarpur and Bihar State Pollution Control 

Board by e-mail for compliance. 

 

Annexure-4
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 Needless to say that order of National Green Tribunal is binding 

as a decree of Court and non-compliance is actionable by way of 

punitive action including prosecution, in terms of the National Green 

Tribunal Act, 2010. 

 

 List the matter on 07.08.2019. 

 

 
Adarsh Kumar Goel, CP 

 

 
 

 

 

Dr. Satyawan Singh Garbyal, EM 
 
April 16, 2019 

Original Application No. 272/2019 
AK 
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